
IN THE CENTRAL 
	NISTRATIVE TRIBUNAL: HYDERABAD BENCH: 

AT HYDERABAD 

1 

BETWEEN: 

Mr. T.Munjrathnam 	y 	 .. 	Applicant 

The Sr. Superi 
Chjttoor Djvjs 

The Director G 
Department of 
New Delhi-i. 

APPEARANCE: 

cUNSEL FOR THE 

COUNSEL FOR THE 

endent of Post Offices, 
n, A.P. 

eral, 
sts, 

Respondents 

CANT: Mr. Krishna Devan, Advocate 

NDENTS: Mr. N.V.Ramana, Addi. CGSC 

CORAM: 

Hon'ble Shri T. 	ekhara: Reddy, Member (Judl,.) 

JUDGMENT OF THE NGLE MEMBER BENCH DELIVERED BY THE HON'BLE 
SHRI TI.CH  RASEKHARA REDDY, MEMBER (JUDICIAL,). 

This i an application filed under Section 19 of 

the Adrninistrativ Tribunals Act, 1985 to declare that the 

§pplicant is enti led for grant of daily allowance :for the 

period of inducti n to Postal Assistant Training in Banjara 

Hills Post Office, Hyderabad from 11.2.1991 to 3.5.1991. The 

facts so far nece sry to adjudicate this OA in brief are 

as follows:- 
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The olicant was working as Group-D in the Head 

Post Office, ChiIromotion toor Town and selected in the departmental 

examination for 	to the cadre of Postal Assistant 

in the year 1990.j Prior to appointment to such cadre, the 

applicant had uncjlergone lnduction to Postal Assistant 

training (Theoretical)  in Banjara Hills Post Office, Hyde-

rabad from 11,2.4991 to 3.5.1991 in pursuance of the orders 

of the 1st resporident in Memo No.B2.4/91, dated 5.2.1991. 

After completion of the training, the applicant had submitted 

acbill fig claimi g travelling allowance for the journey he had 

performed from C  ittoor Town to Hyderabad city and back and 

also for the daily allowance for the period he had undergone 

the training in 4yderabad. According: to the applicant, hi 
C- I 

clainrfor &n:'t 	ca.1ed-ttflwa4e.48en& the daily allowance, 

as per the lette4 No.Bgt/304D/92-93, dated 21.1.1993 had been 

rejected, 	 So, the applicant 

has approached t*is Tribunal for the relief as already mdi-

catS above to d rect the respondents to pay the daily 

allowance for the said period of training. 

2. 	Heard Mr. Krishna Devan, learned counsel for the 

applicant and Mr N.V.Ramana, learned Standing Counsel for 

the respondents. The  fact that the applicant had undergone 

the said trainina from 11.2.1991 to 3.5.1991 in pursuance of 

the orders of th first respondent is not in dispute. During 

the course of th zxwxnfl training, the applicant shouldie 

naturally spent ome amount from his pocket for his expenses 

while undergoing the said training. For all purposes, the 

applicant should ka deemed to have been on official duty while 

undergoing the 	training.. S0,  as the applicant was on 

contd. 
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official duty wh le undergoing the said training, it is 

bounden duty of he respondents to pay the applicant the 

daily allowance to which he is entitled in accordance with 

the rules and r gulations. The act of the respondents in not 

paying the dail allowance does not appear to be valid. Hence, 

this OA is dis osed of by giving a direction to the respon-

dents to admit the claim of the applicant for payment o 

dily allowanc and pay him the daily allowance to which 

the applicant is entitled in accordance with the rules and 

regulations. If añypayment had already been made towards 

the daily all wance to the applicant, the same shall be 

deducted from out of the applicant that is now payable to 

the applican towards daily allowance in pursuance of these 

orders of th4 Tribunal. The orders of the Tribunal shall be 

implemented *ithin  a period of two months from the date of 

communica tb iof this order. 

3. 	 E OA is allowed accordingly. Party shall beer 

his own cos s. 

- 

(Dictated in the open Court). 

T 
(T .CHANRASEKHARA REDDY) 

MMBER (JDUL.) 

DATED 2nd July, 1993. 

Reg I 

To 
The Sr. 

Chit 
vsn 

The Dir 
One cop 
One cop 
One co 
One sp 

pvrn 

intendent of Post Offices, 
Division, A.P. 

ctor General, Department of Posts, New Eelhi-1. 
to Mr.}jshna Devan, AdVoCate, CAT.Hyd. 
to Mr.N.V.Rarnana, Addl.CGSC, CAT.Hyd. 
to Library, CAT.Hyd. 
e copy. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADJaNIsTgJ'nvE TEIBUNAL 
HYDEBABAD BENCH AT HYDERASAD 

THE HON'BLE MR.JUTICE V.NEELADRI RAC 
/ VICE CHAIRMAN 

AND/. 

THE HONt BLE 4R/.B.G0RTY ; MEMBER(AD) 

THE HON' BLE IVIR.T .CHANDRh5E1cJiJR REDLY 
MEI1EE(J) 

THE HON' B/MR .P .T.TIRWVENGAM :M (A) 

Dated;: 2--7 -1993 

&E1/JtflXMENT; 

CA. No 

in 

O.A.No. 

T.A.No. 	 (w.p. 

/ Admjted and Interim thrections 

isstd 

Allowed 
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sed of with *,
Disssed 	

LJSS3 Disssed as wit
Disssed for de Ao SENCTT. 
Rej 	e 	r ere 
No order as to 	
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